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assistance to India for ~ 987i 88 is expected 
to be announced shortly. The amount of 
loan assistance to be extended by Japa!, to 
India for 1987-88 will be known only after 
the pledge of assistance is announced by 
the Government of Japan. Formal agree-
ments would be signed only after that. 

The loan assistance for the year 1987-88 
will be repayabfe over a period of 30 years 
including a grace period of 10 years and 
carry an interest rate of 2.75 per cent per 
annum. 

For the Srisailam Left Bank Hydro Elect-
ric Project in Andhra Pradesh a loan ass i-
tance of Yen 25 Billion equivalent to As. 
222.22 crores approxi mately has been 
requested for procurement, installation 
and commissioning of 9 Units (reversible) 
of 110 MW each on the Srisailam Dam on 
the river Krishna. The loan assistance of 
Yen 25 Billion is proposed to be utilised 
over a period of 7 years from 1987-88 to 
1993-94. 

The additional power supply from this 
project will result in increased industrial 
and agricultural production, creation of 
employment opportunities, additional 
domestic lighting etc. in the State. 

DRI Raids on CIgarette Companies 

1686. SHRt V. SOBHANADREESWAAA 
RAO: Will the Minister of FINANCE be 

pleased to state:' 

(a) whether the Directorate of Revenue 
Intelligence has conducted raids on 

. cigarette manufacturing companies, their I 

dealers and distributors and found that 
some of the cigarette manufacturing com-
panies are evading taxes to the tune of 
several hundreds of, crores of rupees; 

(b) if so, the details thereof for the last 
three years; and 

-(c) the action taken against the erring 
companies during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARO-
HAN A POOJARY) : (a) and (b). The Direc-
torate of Revenue Intelligence and the 
Directorate of Anti-evasion (Central 
Excise) have conducted searches on pre-
mises of Cigarette manufacturing compan-
ies, their dealers and distributors and have 
detected evasion of central excise duty. 
The details' of such cases for the years 
1985, 1986 and 1987 (upto July, 1987) are 
given in Statement given below. 

(c) Show cause notices have been 
issued in all the above cases inter alia 
invoking pen~1 provisions and progress of 
adjudication in all cases is being moni-
tored at the level of Central Board of Excise 
and Customs. 
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